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CHHAITISGARH ACT

Q'{o.16of 2018)

TTIE CHHATTISGARH NON-GOVERNMENT COLLEGES AND INSTITUTIONS IN

HIGT{ER EDUCATTON @STABLISHMENT AND REGT]I.,ATION) (AMENDMENI)
ACT,2018

An Act further to amend the Chhattisgarh Non-Government Colleges and Institutions

in Higher Education ( Establishment and Regulation) Act,2006 (No. 25 of 2006 ).

Be it enacted by the Chhattisgarh Legislature itt the Sixty-ninth Year of the Republic of
India, as follows :-

l. (l) This Act may be called the Chhattisgarh Non-Government Colleges and short ritle'

Institutions in Higher Education (Establishment and Regulation) (Amendment) ::'f;.r..*X1.
Act,20l8.

@ It extends to the whole State of Chhattisgarh'

(3) It shall come into force ffom the date of its publication in the OfficialGazette.

2. In the Chhattisgarh Non-Government Colleges and Institutions in Higher Education Amendment of

(Establishment and Regulation) Act,2006 (No.25 of 2006), in Section 49 and 50 section 4e and

respectively, for the word "Fees", wherever it cccurs, the words "Tuition Fees" shall be 50'

substituted.
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